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Shri Y. B. Chavan: We have no
proof of their making any use of
American arms etc. on the Latitilla
side. It was only yesterday that It
was explained that there was no
reaction from the Americans.

Mr. Speaker: The answers (o the

other two  calling-attention-notices
would be laid on the Table af the
House.

An Hon. Member: Will they not be
taken up in the House? Can we not
ask questiong on them?
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(iil) RerorTED FLIGHTS OF PARISTANT
PLANES OVER INDIAN  TERRITORY
CARRYING TROOPS FROM Wesr
PAKISTAN.

Shri A. M. Thomas; Sir, I heg lo
lay a statement on the Table regard-
ing Reported Flights of Pakistani
planes over Indian Terrilory carry-
ing troops from West Pakistan to
East Pakistan.

[Placed in Library, See No. LT-4396]

65).

(iv) REPORTED INTRUSBION BY Paxis-
TANI AIRCRAFT INTO INDIAN TERRI-
TORY TN RAJASTHAN,

Shri A. M. Thomas: I beg o lay
on the Table a Statement regarding
reported intrusion by Pakistani Air-
craft into Indian Territory in Rajas-
than. [Placed in Library. See No, LT-
4397/65).

Mr. Speaker: There is only one
calling atlention notice that I can
take up at this moment, and [ have
taken it up. The answers o the
others would be laid on the Table of
the House. The hon. Prime Minister
would be making a statement at
five O'clock about the latest develop-
ments which he wants to inform the
House of.

Bhri Nath Pai:
ling attention
tions) .

Mr. Speaker: Order, nrder If hon.
Members are so insistenl, then after
the proceedings have been completed
they might sit here and I will allow
them an opportunity to seek clarifica-
tion.

That is on the cal-
notice?  (Interrup.

Shri Hari Vishnu Kamath (Hos-
hangabad): This afternoon?

Mr, Speaker: Yes.

Shri Harl Vishou Kamath: On «a

point of order. .. ..
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Shrimati Renu Chakravartty: |
would like to seek a clarification. The
food situation in North Bengal is
very serious, I had given notice of a
call attention metion. ...

Mr. Speaker: After the Question
Hour, we have spent nearly 1} hours
in this way. 1 cannot continue for the
whole day like this. I am allowing
those statements to be laid on the
Table; last ycar also I did fhe same.
Al]l these replies might be luid on the
Table: Even then, if some gquestions
arg to be put, I will allow them an
opportunity after the proceedings are
over: .

Shrimati Renu Chakravartty: You
have not allowed me to make my
point,

Shri Harl Vishny Kamath: Will it be
at 6 O'clock?

Mr. Speaker: It might be.

Shrimati Renu Chakravartty: On the
call attention notice which we have
tabled, can we ask one or twn gues-
tions?

Mr. Speaker: Not now. On these
two call altention notices, I will allow
them after 5-30 p.m. to put some gques-
tions,

Shrimati Renu Chakravartty: My
peint was that the food situation in
North Bengal, which is facing this
burnt of the attack from Pakistan
hag become very serions. I had given
notice of a call attention motion. It
has been disallowed.

Mr, Speaker: If the Minister wishes
tg make a statement, I will certainly
allow him.
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Shri Surendranath Dwivedy: You
#aid that the Prime Minister will make
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a Statement at 5 O'clock. But on the
agenda, at 5 O'clock we have a half-
hour discussion.
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Mr. Speaker: No, no. At cxactly
5 O'clock, the Prime Minister wil
make a statement. After that, the

half-hour discussion will be taken up
and then if hon. Members want to
put some question on these call
attention motions, I will gllow them.

Shri Harl Vishou Kamath: The
Prime Minister's statement is on
what. On the British proposals or?

Mr, Speaker: It is about the latest
developments in Kutch.

Shri Hem Baruma: We have given a
call attention notice,

Shri Ranga: Do 1 understand that
after the Prime Minister makes his
statement, we would be given an
opportunity of offering a few nkserva-
tions or asking for elucidation or any
such thing?

Mr. Speaker: That would be seem
after the statement is made.

Shri Ranga: Kindly leave thst mtich
Iatitude there,

Shri 5. M. Banerjee: My submission
is only this. Today is the las! day.
You know, as Shrimati Renu Chakra-
vartty also has pointed out, that the
food situation in Bengal s very
serious. ...

Mr. Speaker: That has been answer-
ed.

Shri §. M_ Banerjee:
me.

There is another call attentirn mo-
tion given notice of by some of our
friends about the death of » DIR
detenu in a Bombay jail....

Kindly here

Mr. Speaker: ] am not allow!ng
him to mention that here, once I have
disallowed it

Shri 8. M. Banerjee: The man dies
in jail while under detention under
DIR. Is il not & serious matter? W'l
not the lome Minister make a state
ment?
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Mr. Speaker: I have
Shri Braj Raj Singh.

heard himn.
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Mr. Speaker: Is there any truth in
this allegation that about 70 or 80
soldiers of ours have beren arrested
because they fired wilhout instructions
from the Government?

Shri ¥. B. Chavan: No, Sir; it is an
absolutely incorrect statement

Shri H. N. Mukerjec: Shri Banerjee
has mentioned a matter  which is on
record now. It has been reported in
the papers that a detenue died in jail
while kept in detention under DIR.
Would not the Home Minister be ask-

ed to make a statement because we
are no' going to meet again till
August?

Mr. Speaker: My difficulty 15 thia,
Is the point raised within our sphere?
He has certainly died in ja‘l but hrw
ean we take up the matter? Of course
Parliament hag some functicns ...

Shri Dinep Bhattacharya (Seram-
pore): He was arrested under the
instructions of the Home Minisiry.

Mr. Speaker: I will just make en-
quiries and find out if it is the
responsibility of the Centril Gover -
ment.

***Not recorded.
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Shri Dinen Bhattacharya: It has ap-
peared today....

Mr. Speaker: Order,
ought not to dictate me

Shri 5. M. Banerjee: It iz just a
request.
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Mr. Speaker: I am tellin, tum that
I will ask the Minister. Why should
he go on interrupting me =and mot
allowing me to proceed?

Shri Mohammad Eilas (Ifuwrau): 1
have been trying to catch vour eve..

Mr. Speaker: No, I have not allow-
ed him.

Shri Mohammed Ellas: This is with
regard to the calling attention notice
relating to....***

Mr. Speaker: This wi'l nal go rr
record. This iz my only remedy.

Shri Hem Barun.
st wfwre ot o s, &
i mrer sqrTRdY serE foanoan
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Mr. Speaker: This will not go om
record. Shri Prabash Tir Shastr:
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QUESTIONS OF PRIVILEGE

Mr. Speaker: [ have received nolices
of breach of privilege, One is from
Sh:i Madhu Limaye. Thke onc 1 re-
ceived carlicr was from Shri V. C.
Shukla, one from Shri A. 5. Saigal.
There are also others here. It is sign-
ed by many hon. members, Snri Gopal
Dutt Mengi, Shri Shankar Alva, Shri
K. N. Tiwary and other hon. Mem-
bers.

So far as these three are concern-
ed—I am reading it out—the potice
given by Shri Gopal Dutt Mengi, Shri
Shankar Alva, Shri K. N. Tiwary and
others, Shri Saigal and Shri Shukla,
all these relate to the breach, ac-
cording to them, committed by Shri
Madhu Limaye and others in taking
the case to the court and there mak-
ing certain allegations. Because it is
still subject to adjudication by the
court and it is before the court, I will
keep it pending here. This House
would be geized of it....
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Shri Vidya Charan Shukla (Maha-
samund): May I make a submission
about this?

Mr. Speaker: [ am not discussing
it just at present. I think we should
not discuss it

Shri Vidya Charan Shukla: [ am
not going into the merits. I just want
to say this that this particular motion,
of which I have given notice, does
not go into the merits or demerits of
the questions which have been agitat-
ed in the writ petition. My question
is entirely different.

Mr. Speakor: Even then, I would
advise the House to keep it pending.
We will consider that after the court
has given the judgment.

Shri U M. Trivedi (Mandsaur::
On a point of order. I would like to
make a submission.

Mr. Speaker: Let me finish

So far as Shri Limaye's . notice
about breach of privilege is concern-
ed, he says that our Attorney-General
has committed a breach in arguing
the case in the way he has done. He
has taken exception to certaln argu-
ments that he has made there.
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